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Hon'ble pmr,

AS P2y HII'E

Lo MR, GOPA .AIJHNA, MEMBE!

SENTEAL AMMINISTAATIVE TRIZIMAL, JAIRIR B2NCH, JALAUR

Date of ordsr 11 .4, Q:ﬁ*
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T Saind Applicant

Respondents

Coungel {for the applicant
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Gapal trishna, Member (J)

O0,F, Sharma, Mzmbsr (&)
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Applic

ant Hawsl Fizhore Saini in this applicstian u/s 19

of the Administretive Tribunals Act, 1935, has assailed the oral

cridar of terminzt

204022 and hias claimesd reins

iom by vihich his services ware ternminasied w.2.f.
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months of Fehrnary and Macch, 1993,
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3, Tz apolicant®s csfe i3 that on 1,106,991 he wes appointzd as

a pzon in the ofiice of the Leputy Central Intelligenesz Officer

of zuch appointment at & wonthly sslzry of R, 500/-. It i

at Siler after his nams waz spocgored by the Bmployent xchangsz

-

ftated

[71]
[i7]

by the apflicant that the apsointuent ovdsr datzd 17,110,721 was

delivarzd to

thim, Howsver his szrvrices wer2 teminsted on 12, 4,92

by an orel order which haz bzen challzngzd on the ground that the

sam2 should

withoat affording an spportunity of hssring to him, It is ¢l

that the zoplicant wss sppointsd as a weon

nol hava besn ig3used withoot any orier notlcs and

]

i med

[

¥

.

in accordance with th

o

prescriped procedure thzrefor,

4, The zpplication he: kbezan resisted by the respondsnts who

that th2 apolican® was merzly engaged 29 a part-




l.2‘

time camual worker on contract basiz on a montnly payment of g, 00/

and hz wes theresfter dizsangaged when thare was no work for him,

4. The letter of appointusat has not hésn praduced by the
applicant, But the service particulans from the Deputy Intalligence
Oificer at Siter indicate that he was engaged &3 a part-tins

chowl:ider woe,f, 1,100,900 on a conscolideated zalary of g, S00/- par

month, W2, therefors, hold that the applicant's agpointment Lo the

<
)

L1
[N
[
D)
ol
Q1)
v
—
P
&
(Xl
=t
P
L+
=
)
[
)
I:|
o
£
‘—-.
b
(O]
—
fomt
o
=
o
ju)
]
}.h
Ly
[MR)
-
]
[y
5
=
e
Ld
18
-
=~
&
[£1]
i
e
‘._l-
—
~l
[ON]

from Lo, 9L0 o 12,323,935, ha has nob acguirsd sny right to hold

the vost, Since the aogointmnsn
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no irrzgularity commitited in digengaging him from s2rvice,

Cotangir
( GOPAL PRISHNA )
Merber (J)




